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DELHI LEGISLATIVE ASSEMBLY
QUESTIONS & REFERENCE COMMITTEE

PREFACE

I, the Chairperson, Question & Reference Committee having been authorized by the
Committee to submit the report on their behalf in the matter of complaint of Hon’ble
MLA Ch. Fateh Singh regarding incorrect reply by the Transport Department against his
Un-starred Question No.28 dated 23/11/2015, present this Ist Report (VIith Vidhan
Sabha) for the year 2015-16.

The Report was considered and adopted by the Committee in its sitting held on
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REPORT OF THE QUESTIONS AND REFERENCE COMMITTEE
FIRST REPORT

Functions of the Committee

The functions of the Committee are laid down in Rule 226 of the Rules of Procedure
and Conduct of Business in the Legislative Assembly of NCT of Delhi. It reads as
follows:-

v226. Functions of the Committee

1. Ifa reply to question is not received from the Government within time or the reply
received is not satisfactory and the Speaker considers it expedient to do so. he may refer
the matter to the Questions and Reference Committee.

2. Besides questions, any other matter concerning the House not included within the
Jurisdiction of other Commiitee under these rules, may be referred by the Speaker to the

y Amrmmitfop for o g
said Committee for consideration.

Brief facts:

Hon’ble Member Ch. Fateh Singh wrote a letter to Hon’ble Speaker alleging that
he had received incorrect reply to his Unstarred Question No.28 dated 23.11.2015
pertaining to the Transport Department (Reply to the Question is placed at Annexure A).
The Hon’ble Member was of the opinion that the reply given by the department was at
variance with the information that was obtained under RTI on the same subject from the
same department.

The Hon’ble Member through Un-starred Question 28 had sought to know
whether the Government had accepted the proposal to allow DSIR (a private agency) to
provide training in offering first aid. The Department replied that it had not been
accepted. The Hon'ble Member informed the Hon'ble Speaker through his letter dated
11.1.2016 that this reply was incorrect as the Department and the Hon ble Minister had
accepted the proposal. He provided copies of documents procured under the RTI Act. in
support of his contention.

The Commitiee decided to seek the explanation of the Transport Department and
consequently, a meeting of the Questions & Reference Committee was convened on
10.2.2016.

Department’s Repiy:

In the meeting held on 10.2.2016, the Principal Secretary (Transport). Shri
Parimal Rai informed the Committee that in June 2012, the Department had proposed to
allow additional agencies to give training in offering first aid, which is a pre-condition for
issue of Conductor’s licence under the Delhi Motor Vehicles Rules, 1993. He informed
that presently, this training was being imparted only by one agency i.e St. John’s
Ambulance Association of India as a result of which the applicants had to wait for a long
time. Hence, the Department had proposed that more agencies such as NGOs/Societies/
Hospitals/Nursing Homes be also allowed to impart this training. As an amendment to the
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Delhi Motor Vehicles Rules, 1993 was necessary to incorporate these changes, the
proposal was submitted to the Hon'ble Licutenant Governor, who was the Competent
Authority, for approval. However, the Hon'ble Lieutenant Governor had observed that
draft norms and guidelines in consultation with the Health Department be laid down. The
Principal Secretary (Transport) contended that as the Competent Authority had not
approved the proposal, hence the reply of the Department to the Un-starred Question was
not factually incorrect. He however admitted that the reply should have been more
elaborate giving out the facts and present status of the proposal.

The Principal Secretary (Transport) also admitted that there had been considerable
delay in finalizing the proposal after it was returned by the Hon’ble Lieutenant Governor
in-2012. He assured that the notification of the amendment in the Delhi Motor Vehicles
Rules, 1993 would be issued within a period of two months.

Recommendations: The Committee took note of the fact that the proposal to allow DSIR
to provide training in offering first aid services was accepted by the department and the
Hon’ble Minister and was forwarded to Hon’ble L.G. for approval. The Committee took
serious note of the fact that the answer to part-Il of the un-starred question posed by
honourable Member Ch. Fateh Singh did not reflect the factual position leading to
another inaccurate reply to Part-1I1 of the said guestion. The Committee also took note of
the fact that Honourable 1.G. returned the proposal authorizing laying down of norms
and guidelines in consultation with the Health Department can, in no way, be construed
as non-approval of the proposal. In fact, the essence of the note recorded by Honourable
L.G. is that the Transport Department was authorized to issue necessary notification with
the concurrence of Health Department. The Committee opined that the reply to the Un-
starred Question was drafted in a mechanical way without giving out all the facts and the
present status of the proposal.  Assembly Questions are a crucial instrument for the
Hon'ble Members to seek information on various proposals and projects of the
Government.  The Committee warned the department concerned to ensure that such
factnal misrepresentation does not take place in future. The Committee hopes that
Transport Department in particular and all other Departments in general would realize the
importance of legislative tools and submit their replies with due diligence and care.
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